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[Sfan Saugata Roy]
mg another notice on a subsequent 
day, you are not giving an oppor­
tunity to that member I would sug­
gest that this rule 197(5) should be 
strictly adhered to so that equal 
attention can be clearly distributed 
to ell the members concerned Since 

"we are going into the revision of 
rules, this aspect may be considered.

MR SPEAKER Hon Members 
will remembei that I was following 
that procedure But what happened 
was, whenever a notice is listed for a 
later day, a large number of persons 
began to give notice and when a 
ballot was taken, the very members 
who earlier gave notice did not get 
their chance So, Shri Saugata Roy 
and others objected to my doing it. 
Thereafter, I have strictly followed 
the rule Now they turn round and 
say something else When the rule 
is changed, we will consider it

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour) You know Mem­
bers are hard up of resources They 
cannot go on typing, go on repeating 
If you allow this procedure to be 
followed, a day will come when I 
shall be sending 250 notices m one 
day

MR SPEAKER Even otherwise, I 
am getting 25 per day

SHRI JYOTIRMOY BOSU 1 pray 
very humbly to you t0 realise what 
the difficulties are that confront a 
Member

MR SPEAKER I was adopting 
the procedure suggested by Mr 
Saugata Roy But when the Kashmir 
question came, there was a big 
agitation

SHRI JYOTIRMOY BOSU They 
are masters of contradictions

MR SPEAKER* I cannot adjust 
myself to every situation

12.11 nrs.

CALLING ATTENTION TO MAT­
TER OF URGENT PUBLIC 

IMPORTANCE

TAIKS BETWFl N THE PRIME MINISTER
and ihf Chinese Goodwill Mission

SHRI HARI VISHNU KAMATH 
(Hoshangabad) I tall the atten­
tion of the Prime Minister to the 
following ffl4 ter of uigent public 
impoitance and lequest that he may 
make a statement thereon

‘The recent talks held be*ween 
him and the Chinese Goodwill Mis­
sion during which the Chinese re­
presentatives are repoited to have 
conveyed to the Prime Minister 
the desire of the Chinese Govern­
ment for a settlement of the Sino- 
Indian border dispute through 
uirect and peaceful negotiations’

THE PRIME MINISTER vSHRI 
MORARJI DESAI) As the House is 
awaie, various occasions have occur 
red since 1976 resulting m the im 
proven-ent of contacts and relations 
between us and the People’s Republic 
of China The process commenced 
with the exchange of Ambassadors 
Since then various steps based on the 
principles of reciprocity and mutual 
benefit have been taken, including the 
resumption of trade and shipipng 
links, exchange of expert-level dele­
gations and officials in diverse func­
tional fields

In September 1977, the All India Dr 
Kotnis Memorial Committee sought 
Government’s permission to invite a 
delegation of the Chinese People’s 
Association for Friendship with For­
eign Countries to visit India m the 
winter month* of 1977-78 The Indian 
Committee had visited China on the 
Chinese side’s invitation on two occa­
sions in 1974 and 1976 The present 
visit of •'he Chinese delegation led by 
Mr Wang Pin-nan, who is the Pre­
sident of the Chinese People’s Asso­
ciation for Friendship with Foreign 
Countries and a seasoned Diplomat



ot long standing, is in response to this 
invitation by the Indian body. Gov­
ernment had facilitated the visit and 
extended due courtesies.

Having regard to the standing of 
the leader of the Chinese delegation, 
HE. Mr. Wang Pin-nan and reflect­
ing our willingness to improve rela­
tions with Chin# on the basis of the 
Five Principles, I decided to receive 
him and the members of the delega­
tion. The meeting took place on 11th 
March, 1978. Earlier, the Minister of 
External Affairs received Mr. Wang 
Pin-nan and the members of the Chi­
nese delegation on 8th March, 1978.

During my meeting with Mr. Wang 
Pin-nan, I reiterated Government of 
India's consistent policy to develop 
friendly relations with all countries 
particularly our neighbours. In this 
context, we i ̂ viewed the develop­
ment of relations in diverse fields bet­
ween India and China. We agreed 
that exchanges between India and 
China in various fields should be ex­
panded. I also took the opportunity 
to recapitulate the history of our re­
lations since India achieved indepen­
dence, the consistently friendly atti­
tude of the Indian Government and 
people towards China and the strains 
that developed in India-China relations 
owing to past Chinese actions. In this 
context, the border question came up 
briefly for discussion and I stated, and 
Mr. Wang agreed, that all outstand­
ing matters, including the border 
question, could be solved through ne­
gotiations and only through peaceful 
means on the basis of Panchsheel. I 
also made it cleare that full normali­
sation of relations, of course, cannot 
be attained till the n:ain outstanding 
issue—the border question, is resolved 
to our mutual satisfaction by negotia­
tions and peaceful means.

During the meeting between the 
Minister of External Affairs and Chi­
nese delegation led by Mr. Wang Fin­
nan, the latter extended an lnvita? 
tion to the Minister of External Af-

249 Taft* between PHALGUNA 25, 1899 (SAKA) PM. Sc Chinese 250
De legation (CA)

lairs on behalf of the Chinese Foreign 
Minister, H.E. Mr. Huang Hua, to visit 
China at a time convenient to the 
Minister of External Affairs. The in­
vitation was accepted In principle. 
The Chinese side has been informed 
that the visit could talce piaee only 
after due preparations and at an ap­
propriate time.

While agreeing to tne desirability 
of a peaceful solution for the sake of 
friendly relations between tne two 
countries, no furtner discussion on the 
border question has xaKen place.

Our policy is, ot course, as has been 
stated frequently Dy tne Minister of 
External Affairs and by myself, to 
seek an improvement ot beneficial bi­
lateral relations with Cnlna, as is ap­
propriate between two big Asian 
neighbouring countries, on the basis 
of the Five Principles, which, it may 
be recalled were lounded by India and 
China as early as in the fifties and 
th adherence to whicn was also em­
phasised by Mr. Wang

SHRI HAK1 VISHNU KAMATH: 
Mr. Speaker, it is a matter for satis- 
xaction that the r’rime Minister has 
assuied the House that a satisfactory 
solution of the brder dispute is a 
sine qua non for the full normalisa­
tion of relations between China and 
India. He also stated, the Prime Mi­
nister stated, that the dispute should 
be solved through negotiations and 
only through peaceful means on the 
basis of Panchsheel. Panchsheel, I 
say with considerable trepidation and 
hesitation, evokes a sad memory. One 
of the tenets of Panchsheel is non-ag­
gression Does ii not, therefore, imply 
that China will have to vacate aggres­
sion which they committed some 
years ago? You will recollect—not 
you, you were not here in this House 
at that time—that on 14th November, 
1962, on the then Prime Minister Shri 
Jawaharlal Nehru’s birthday anniver­
sary, a resolution was adopted by the 
House with acclamation, all standing, 
for the first time and till now the last



[Shri Hari Vishnu Kamath]
time, which urged the House___It
was moved by Shri Jawaharlal Nehru 
and piloted by him and finally it was 
adopted by the House. The resolution 
concluded with the magniflcient dec­
laration that “with hope and faith”— 
these were the words—*this House 
affirms the firm resolve of the Indian 
people to drive out the aggressor from 
the sacred soil of India however long 
and hard the struggle nr.ay be.”

Now, Panchsheel has been stated to 
be the basis for negotiations between 
India and China As I said earlier, 
one of the mam tenets of Panchsheel 
is non-aggression May I know whe­
ther this icsolution still holds good, 
holds the field—driving out, may be 
not by force but peacefully driving 
out the aggressor from the ''Oil of 
India? Does it not imply that? Se­
condly, may I know whether as re­
ported in some of the daily papers, in 
front page, first lead stories in the 
newspapers for the last two or three 
<days the Colombo Conference propo­
sals of six Afro-Asian Nations—in 
December 1962, they met in Colombo 
—the nations were- Ceylon (now Sri 
Lanka), Ghana, UAR (t.e., Egypt). 
Burma, Indonesia and Cambodia, in 
all these countries except Burma, 
there has bsen a complete change of 
Government, providentially, perhaps 
just as in India and China also, since 
those days, there has been a complete 
change of Government—whether the 
Colombo proposals also may be a 
starting point, may be a basis, for 
talks, preliminary talks, if not nego­
tiations which may follow later on*> 
Does it mean that there is any truth 
in these press reports?

The Prime Minister may recollect 
'this; he wag the Finance Minister at 
that time, in 1962, and he well knows 
the goings—on and the whole story 
inside out Does that also mean that 
the MacMahon Line, which the Chinese 
at one time said that they would ac­
cept, in the east, may also be a point 
for discussion between the two coun­
tries, because, to my information, the
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MacMahon Line existed then only car­
tographical^? There was no demar­
cation on the ground. That is how 
the dispute arose, and is it the posi~ 
tion today also that the MacMahon 
Line in the east exists cartographical- 
ly, on the map only, and there is no 
demarcation on the ground?

SHRI MORARJI DESAI: In our
talks we did not refer to Colombo 
proposals oi such other things becausej 
we did not discuss tk* question fur­
ther.

The Resolution that was passed by 
the House is binding on all of us and 
we are all pledged t0 it I would, 
however make one modification—that 
the words ‘drive out’ must be leplac- 
ed by the word ‘vacated’. That is 
what we should say.

SHRI HARI VISHNU .KAMATH: 
Drive out peacefully.

SHRI MORAJI DESAI- Therefore, 
we are pledged to it I have made it 
clear that, unless this is solved, our 
relations cannot becomp close That 
is whal I have said and is a sufficient 
indication of it And they said, “We 
also want to resolve it” So, we have 
now to see how they want to resolve 
it. We are, therefore, responding to 
what they are offering That is all- 
right. We go on doing that.

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): You must respond 
adequately.

SHRI MORARJI DESAI: If the 
offer is adequate, the response will be 
adequate.

SHRI JYOTIRMOY BOSU: The 
advance is very adequate.

SHRI MORARJI DESAI: The Mac­
Mahon Line was not discussed. But 
when the whole question comes up 
for discussion, it has to be solved, so 
that at no time, in future, such a 
question arises. I have said that it 
must be to the mutual satisfaction, 
that is, our satisfaction cannot be



complete until we set satisfaction 
about our borders. That is very clear.
I cannot say anything more than that 
at this stage.

SHRI HARI VISHNU KAMATH: Is 
fbe Prime Minister in a position to 
assure the House that this dispute 
will be resolved only through bilate­
ral talks, direct bilateral talks, and 
that no other nation, no other coun­
try. no other Government, will be 
brought into the picture?

MR. SPEAKER: In Call-Attention,
you are to put only one question.

SHRI HARI VISHNU KAMATH: 
This follows from my first question; 
it is only a follow-up. I am the only 
one today m Call-Attention.

SHRI MORARJI DESAI: May I
assure my hon. friend that, in no dis­
agreement bo ween u«; and any other 
country, we will allow any third 
country to mterlcre?
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12.25 hrs.
PANEL OF CHAIRMEN

MR. SPEAKER- I have to inform 
the House that, under Rule 9 of the 
Rules of Procedure, I have nominated 
the following persons as Members of 
Panel of Chairmen-—

(1) Shri Dhirendranath Basu
(2) Shrimati Parvathi Knshnan
(3) Dr. Sushila Nayar
(4) Shri Ram Murti
(5) Shri M. Satyanarayan Rao
(6) Shri N. K. Shejwalkar.

12.26 hrs.
STATEMENT RE. EXTERNAL AF­

FAIRS MINISTER’S VISIT TO 
MAURITIUS

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI ATAL BIHARI 
VAJPAYEE): Mr. Speaker, Sir, I
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visited Mauritious from 10th to 14th 
March in response to the invitation 
extended to me by Prime Minister of 
Mauritius, Sir Seewoosagur Ramgoo. 
lam, to participate in the celebrations 
of the 10th Anniversary of the Inde­
pendence of Mauritius.

The House is aware of the close, 
friendly and historic relations that 
have existed between India and Mauri­
tius. Ethnic ties between the majo­
rity of the inhabitants of Mauritius 
and of the people of India have estab­
lished a relationship which has been 
sustained over all these years by in­
tense cultural contacts and is acquir­
ing contemporary relavance through 
increasing functional cooperation in 
economic, scientific and technical fields 
between our two countries.

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): Did you find out 
the treasure taken out of the coun­
try?

SHRI ATAL BIHARI VAJPAYEE: 
Mauritius is our neighbour linked to 
us by the Indian Ocean. It is an ac­
tive member of the organisation of 
African Unity, and, like us, a member 
of the Non-aligned fraternity of na­
tions and a developing country facing 
similar problems. It was, therefore, 
with a feeling of great happiness and 
a sense of duty that I accepted the in­
vitation to visit Mauritius.

Before I reached Mauritius, I had 
a transit stop at Mahe. the Capital 
city of Seychelles. The Foreign Minis­
ter of Seychelles, Mr. Guy Sinon, re­
ceived me at the Airport and we were 
able to use the short time that Vfas 
available to us for discussing possibi­
lities of establishing and further 
strengthening of cooperation between 
India and Seychelles in the fields of 
agriculture, education, small-scale in­
dustries and health. Specific areas of 
cooperation had been identified during 
the recent visit of a delegation from 
Seychelles led by their Minister of 
Ports and Works, Mr. Loizeau.


